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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1025/2024

IN THE MATTER OF
SURENDER SINGH PARIHAR ... APPLICANT(s)
VERSUS
STATE OF U.P. & ORS. veeeeeo.. RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

AFFIDAVIT ON BEHALF OF REGIONAL OFFICER, U.P.
POLLUTION  CONTROL  BOARD, JHANSI IN
COMPLIANCE OF ORDER DATED 28.01.2026 PASSED BY

THE HON'BLE NATIONAL GREEN TRIBUNAL

A COPY OF THE LETTER DATED 06.03.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-1

A COPY OF THE LETTER DATED 13.03.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-2
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4. A COPY OF THE SITE INSPECTION REPORT DATED

14.03.2026 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-3

5. A COPY OF THE PHOTOGRAPHS OF THE PLANTATION

SITE IS ATTACHED HEREWITH AND MARKED AS

ANNEXURE-4

THROUGH COUNSEL

BHANWAR PAL SINGH JADON
COUNSEL FOR UPPCB
EMAIL-bhanwar09jadon(@gmail.com
PHONE NO.-7838248353

Date: 18.03.2026
Place: Noida


mailto:EMAIL-bhanwar09jadon@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI '

ORIGINAL APPLICATION NO. 1025/2024

IN THE MATTER OF

SURENDER SINGH PARTHAR ... APPLICANT(s)
VERSUS

STATEOFUP.&ORS. ... RESPONDENT(s)

AFFIDAVIT ON BEHALF OF REGIONAL OFFICER, U.P. POLLUTION

CONTROL BOARD, JHANSI IN COMPLIANCE OF ORDER DATED

28.01.2026 PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL

I, Imraan Ali, aged about 46 years, S/o Shri Usman Ali, posted as Reg,;ional
Officer, U.P. Pollution Control Board, Jhansi do hereby solemnly affirm and

state as under:

1. That [, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present
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2. That, I state that the contents of this reply have been drafted by my counsel
on my instructions, and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. That, in the present matter, the complainant has alleged that mining lease has
been sanctioned at Gata No. 908, Block No. 2, Village Kharvanch, Tehsil
Garautha, District Jhansi in favour of M/s Bharosa Sarkar Contractor and
supplier for a period of 5 years. That said mining lease holder is carrying out
mining activities in utter violation of conditions of environmental clearance
granted by State Level Environment Impact Assessment Authority, UP
(hereinafter referred to as 'SEIAA, UP') as much as it is using heavy Poclain
machines for extracting Morang from the stream of river; mining activities
are being carried out beyond the lease area; the transport of mineral is by

overloaded vehicles; no CCTV has been installed and mineral is transported

uncovered causing emission of dust and resulting air pollution.
4. That, the matter was last listed for hearing on 28.01.2026, wherein the
Hon’ble Tribunal directed as follows:

“...2. Respondents no. 2 and 5 are directed to file additional responses

ding compliance with directions given by this Tribunal vide order dated
~
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26.02.2021 passed in O.A. No. 360/2015 titled as NGT Bar Association vs.
Virender Singh (State of Gujarat) and Ors. on or before 10.03.2026 with
advance copy to respondent no. 7 and respondent no. 7 is directed to file

response to the same, if so desired, on or before 20.03.2026.

3. List on 23.03.2026 for further hearing...”

REPLY IS AS FOLLOWS

IMPOSITION OF ENVIRONMENT COMPENSATION ON THE

PROJECT PROPONENT AND STAY BY THE HON’BLE TRIBUNAL

. That, it is most humbly submitted that the deponent department, vide order

dated 07.03.2025, had imposed Environmental Compensation amounting to
Rs. 29,50,000/- (Rupees Twenty-Nine Lakhs Fifty Thousand only) upon
Respondent No. 7 for carrying out mining operations without obtaining valid
consent from the U.P. Pollution Control Board for a period of 295 days

(kindly refer to Judicial Pages 128—129, Affidavit dated 07.03.2025).

. That, the Hon’ble Tribunal vide order dated 17.03.2025 was pleased to stay

the aforementioned EC order while directing as follows:

_ .2  Inits reply UPPCB has mentioned regarding imposition of EC of Rs.

N lakhs vide order dated 07. 03.2025&”/



521

3. The above said order shall remain in abeyance till further orders as the
question of environmental compensation to be imposed and realized from the

Project Proponent will be subject to the order to be passed by this Tribunal...”

II. LETTER TO THE DISTRICT MINING OFFICER, JHANSI

7. That, in order to ensure compliance with the directions of the Hon’ble
Tribunal, the deponent, vide letter no. 688/0A4-1025/26 dated 06.03.2026,
communicated to the District Mining Officer, Jhansi, to ensure compliance
with the directions contained in the order dated 28.01.2026 passed by the
Hon’ble Tribunal, as well as the directions issued vide order dated 26.02.2021
in O.A. No. 250 of 2015 titled NGT Bar Association vs. Virender Singh
(State of Gujarat), and requested the said authority to inform the deponent
department regarding the action taken and compliance made therewith.

A copy of the letter dated 06.03.2026 is annexed herewith and marked as

Annexure-1.

I1L. SITE INSPECTION OF THE PROJECT PROPONENT UNIT

8. That, Respondent No. 7, vide letter dated 13.03.2026, has informed the

- z’tﬂqnent that owing to certain difficulties, including non-availability of

g
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mineral at the site, no mining activities have been undertaken at the said
site since October, 2025.
A copy of the letter dated 13.03.2026 is annexed herewith and marked as
Annexure-2.

9. That, in compliance with the directions of the Hon’ble Tribunal, the deponent
department conducted a site inspection of M/s Bharosa Sarkar Contractor
& Suppliers (Respondent No. 7, Proprietor — Shri Dinesh Kumar),
situated at Gata No. 908 Na, Khand No. 2, Village Kharwanch, Tehsil
Garautha, District Jhansi, on 13.03.2026 and 14.03.2026. During the
inspection, representatives of the Respondent No. 7 were present at the site.
A copy of the site inspection report dated 14.03.2026 is annexed herewith and
marked as Annexure-3.

10. That, during the site inspection, it was observed that no mining activity was

being carried out at the site and no equipment or machinery was found

¥ present there. It was further informed by the representative of the Project
3¢ Proponent that no mining activities have been undertaken at the said site
% |

since October, 2025.
~
O

11. That, during the site inspection, the representative of Respondent No. 7
informed that plantation has been carried out over approximately 4 acres of

land belonging to the Gram Panchayat, comprising trees of species such as

T4 ¢s ool, Karaudi, Peepal, etc. During inspection of the said plantation site, the

fppkdinates of the said land were recorded as Latitude 25.723773 and
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12.

13.

14.

523

Longitude 79.377239, and plantation was observed therein. It was further
informed by the representative that earlier, plantation had also been carried
out in the mining area along the river bank, however, the same was damaged
due>t0 river flow during the monsoon season.

A copy of the photographs of the plantation site is attached herewith and

marked as Annexure-4.

That, the deponent remains duty-bound to take aﬂl requisite steps to secure
faithful compliance with the directions of the Hon’ble Tribunal.

Hence, this reply is respectfully submitted for kind perusal of this Hon'ble
Tribunal.

That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

M/

e

DEPONENT
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VERIFICATION

Verified at  Shonany

‘Tt‘\
on this |°7 day of March 2026, that the contents

of the above affidavit from paragraphs 1 to __ are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

P

DEPONENT
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"........2. Respondents no. 2 and 5 are directed to file additional responses regarding compliance
with directions given by this Tribunal vide order dated 26.02.2021 passed in O.A. No. 360/2015 titled
as NGT Bar Association vs. Virender Singh (State of Gujarat) and Ors. on or before 10.03.2026 with
advance copy to respondent no. 7 and respondent no. 7 is directed to file response to the same, if so
desired, on or before 20.03.2026.

3. List on 23.03.2026 for further hearing....... P
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Annexure-2
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/w0 T eRa aftrewor, 9% Reeh A faReie shovo Wo 1025 /2024 {¥w Rig uReR =
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